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be assioned in respect of 

MEM J(TD~JCIAL) 

Or . 2003. 

ApnUcnts are claiming to be vendors 

undez S.E.Railways/East Coast Railways,Khurda 

Road, Under the orders of the Hon'ble 

Supreme Court,Vendors were to be paid a parti-

cular pay in the minimum sca1e/waes.SuCh of 

them who have already attained 60th years of 

age were, however,to continue with the entitledj 

commission. It is the case of the applicants 

that a1thouh they have not yet attained 60th 

years df a'e, they have been treated to have 

already attained the 60th years of ae and 

accordingly are not bein! !iven any vending 

work/engagenients.If they have not really 

attained 60th years of a'e, they are entiti 

to minimum of the pay scale (as admissible 

in view of directives of the Hon'ble Supreme 

Court and they are to continue wit their 

ena!erflent with the so called pay scale, if 

at all they have already attained 60th years 

of a!e by now, then they are,entitled to 
ençaçements as Vendors with proportionate 

commissionas admissible to them. This bei 

the position of law, the Respondents are 

herebycalled upon to 'iven ençaements to 

applicants/ within a period of 15 days from 

the date of receipt of copies of this order 

as Vendors .and to pay them either their wa 

in the minimum of the pay scale or proporti 

nate commission, as the case me be, 

3 separate OA1 No. 

aplicaflt No.2. 
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In the aforestated terms, both 

the OAg are disposed of • No costs. 

Send copies of this order1  along with 

copies of these O.As,to Respondents and 

free copies of this order be handed over to % 

the learned counsel for the applicants and 

Shri R,C,Rath, learned Standing Counsel (on 

whom copies of thsse O.As have been served) 

appearinq for the Respondents-Pa.lways. 
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